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MR. DEPUTY CHAIRMAN: We shall
now take up Special Men'ions,
Yes, Mrs. 1la Buattacharya.

[ RAJYA SABHA]
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REFERENCE TO [HE REPORTED IN-
CxEAsE IN THi MINCIDENYIS OF
DOWRY DEALH

SHRIMATI 1LA BHATTACHARYA
{Tripura):  Sir, the jncieasing at.ocities gn
women and mura:rs oI young brides for
dowry have assumed serious proportions
throughout the country. Young maried
women are burnt alive, maimed physically
and mantally toriurned by their husbands
and in-laws. Day wn and out, newspapers
are revealing suca gruesome  atrocities
commi.ted on pewly married women. In
the very heart of Delhj itseif and the num-
ber of dowry dcaths has shown a big
spurt in recent montns. Not only inno-
cent housewives, but also working women,
were also victims of such atrocities, In
Dethi itself, three cases involving two
working women, a college lecturer and an
employee of the Raserve Bank, have been
repor.ed and the Iiws have failed to check
this inhuman atrocities on women.
Apathy and indifierence showna by the
police officials and the local administration
have emboldened tne greedy in-laws to
perpetuate such c imes. The existing laws
have failed to che:zk these inhuman crimes.
Vurious women's organisations in the
country have focused atiention on this
serious problem and have repeatedly
drawn the Government’s attention, but
w'thout any result.
Joint Committee of Parliament to examine
the Dowry Prohibition Act is yet to
come, The existng laws should be
amended with a view to give stringent
punishment to those indulging in such
crimes.

[THE VICE-CHAIRMAN DR. (SHRI
MATI NAJMA HEPTULLAH) IN THE
CHAIR.

In order to protest azainst such crimes
and draw the attention of the Govern-
ment to the need for tiking steps to stop
such crimes, ‘the Dahej Virodni Chetna,
Manch® has organised a protest march to
Parliament today. I would urge upon the
Government to look into this burning pro-
blem and take immediate to steps to stop
this menace and save the women from

being burnt.
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THE VICE-CHAIRMAN (DR,
MATI) NAIMA HEPTULLA):
a message from the Lok Sabba. But the
Secretary-General is not here. So, we
shall take up toe next item that is, the
‘Salary, Allowances and Pension of Mem-
bers of Parliament (Amendment} Bill,
1982.

SHRI-
There is

THE SALARY, ALLOWANCES AND
PENSION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL, 1982

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Madam, I beg to move:

“That the Bill further to amend the
Salary, Allowances and Pensiop of
Members of Parliament Act, 1954, as
passed by the Lok Sabha, be taken into
consideration.”

Madam, according to Section 8A of the
Salary, Allowances and pension of Mem-
bers of Parliament Act 1954 a person
who has served for a minimum period of
S years as a Member of Parliament is

~ gligible to the grant of pension. In 1981,
the Act was amended to provide pension
evep to person whose qualifying period for
a period of five years fell short of not
more than 60 days.

Sub-section (3) of Section 8A of the
Act puts a restriction on the grant of
maximum amount of pension to a Member
of Parliament if he is also entitled to any
other pension from the Central Govern-
ment or any State Government, etc Where
the amount of pension to which he is
entitled under such law or otherwisg is
equal to or in excess of that to which he
is otherwise entitled, suca person is not
entitled to any other pension.

. If the amount of pension is less than
that to which he is entitled as ex-MP, he
is entitled to pension under that sub-sec-
tion only of an amount which falls short
of the amount of pension to which he

is otherwise entitled. "

[3 AUG. 1982 ]
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The Swatantrata Sainik Samman Pen-
sion Scheme provides for the grant of
pension to freedom fighters in recogmution
of their service and sacrifice for the cause
of the country’s freedom, Most of the
Members and ex-Members are qualified to
receive this Samman pension. However,
in view of the restriction placed in sub-
section (3) of saction 8A of the Act, many
of tne ex-MPs are deprived of this bene-
fit. A demand has been made on the floor
of the House as well as outside that the
ex-MPs should be granted both these pen-
sions, that is, as ex-Members of Parlia-
ment and as freedom fighters. In order
to remove this difficulty, the proposal was
examined as to whether the change in
nomenclature of taz Swatantrata Sainik
Samman Pension Scheme ‘could help them
to draw both the pensions. The Law
Minist 'y opined that any change in the
nomenclature in the Swatantrata Sainik
Sammoan Pension. would not change its
nature and it would continue to be a pen-
sion. It was suggested by the Law Minis-
try to consider the feasibility of amending
the Act. Hence this Bill,

Althouga the exact number of beneficia-
ries is not known. It is hoped that about
200 to 250 ex-MPs who are freedom
fighters are likely to be benefited by this
amending Bill, It is estimated that this
provision would involve an expenditure of
Rs. 7.50 lakhs per annum.

The Government feel that the pension
pavable to ex-MPs who are freedom figh-
ters under Swatantrata Sainik Samman
Pension Scheme, is really for the purpose
of monouring those who participated in the
freedom struggle.

1 feel and hope that the provisions of
this Bill would receive unanimous sup-
port from all sections of the House, With
these few words, I commend the Bill for
consideration of the House.

The question was proposed.
THE VICE-CHAIRMAN (DR. SHRI- .
MATI) NAJMA HEPTULLA): Mr
Shaheduliah. . '

SHRI MANUBHAI PATEL (Gujarat):
Madam, I have to attend some commities,



